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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BEN

0.A.NO,1265/96

,BETWEEN:-

C.Viswanatham .+ Applicant,
AND |

X Oral order as per lon'ble Shri R,Rangarajan, Member (

non functional replacement scale of Rs,2000~3500 and th

AT HYDERABAD

1, The Union of India, :

Rep, by the Director General,
Telecomunications,
New Delhi - 1,

2. The Chief General Manager,
A.P,Celecom Circle, Abidcs,
Hyderabad-~ 1,

3. The General Manager,

Te lecom District Hyderabad,

Hyderabad-33, «. Respondents,

Counsel for the Applicant ee Mr.J.v,lakshm

Counsel for the Respondents +. Mr,K,Bhaskars
CORAM:
HON'BLE SHRI R.RANGARAJAN ¢ MEMBER (ADMN.)

JUDGEMENT
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Heard Mr,J.V.lakshmana Rao, leamed counsel for
applicant and Mr.Sunil Kumar for Mr.K,Bhaskara Rao, I

standing counsel for the respondents,

Ze The applicant in this OA is working as J,T.0. i
scale of pay of Rs,1600-2660 w,e,f, 1,11,83 in the Hydes

Te lecom District, He submits that he is entitled for

advancemesn

(28/

Date of Order: 30.10.96._.
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placement in the lateral/scale SOGS Dot amount to prorotion

He submits &8 -above basing on the memorandum No, 5-104

dated 26.6,90 (A-1), He further submits that his name
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cleared for fixation in the lateral advancement scale ¢f pay

2).

by R=2 by his memo No, TA/STA/18/8/VII dated 1.5.96 (A
His name stands at serial number 74 of the cleared 1list of R-2

for placement in the lateral higher scale, It is staed that R-3

i not fixing him on that écale from the date of completion of

12 years of service of J.T.0, which fell on 1.,11.,95, [t is

further stated that the applicant was issued with a chgrge sheet
under Rule~16 by memo No, E-3/E-10B/Mtce,Sfd /DISC/96-9Y dated
22,4,96 (A-3) much laterthan the completion of 12 yearg of

servipe in the gradelof Rss 1600=2660 as J.T.O; He has pubmitted

his explanation to the charge sheet as seen from A-4 lgtter ,
déted 30.,4.96, He has also submitted representation %9fthe 444’4&L’
?lacementé;% higher scale addressed to R-3 dated 1,7,98, R-=3 |
rejected the same on the ground that his placement in the lateral
advancement promotion depends on the disposal of the charge sheet
issued to him.}]Aggrieved by the above he has filed thjis OA
praying for a directién to the respondents to place him on the
lateral advancement scale of pay of Rs,2000-3500 from the date

due i.e, 1.11,95 with all conseqguential benefits,

3. The main conﬁention of the applicant in this OA|is that

he has completed 12 years of service in the grade of rs}1600-

2660 as J.T.0. on 1,11,95, On that date there was no ¢harge Sheet

pending against him, The charge sheet i;(gmch later than that

date 'hence the charge sheet should not stand in his pﬁEHEL”“ﬂ Y%

/ lateral : o

placing him in the/higher advancement scale, If the charge sheet =«

ﬁjfwbk1~'P“””#‘Ljﬁ“depfiveénnf e action can be taken against him even in the

higher scale on the basis of the disposal of the charge sheet,

4, R-2 has issued the memo dated 1.5.96 including his name
for placement in the higher lateral scale, Hence it i$ for the
applicant to represent his case through the proper chamnel to

R-2 for not implementing his orders by R-3, If such @ &épresenta-

tion is received by R-2 the same should be disposed of|in a
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5 In the result, the following direction is givenp

The applicant should submit a representation add
£0 R-2 in this connection and forward@ the same through

within 15 days from today, If such a representation i;

received R-2 should dispose of the same in accordance ¥

the law taking due note of the contentions mede by the
in this OA within 2 months from the date 0f Treceipt ¢

representation in the office of R-3,

6. The OA is ordered accbrdingly at theadmission sta

itself, MNo costs.

7. Registry should send a copy of this OA with its

enclosures along with the 'judgementjﬂ_ ﬂj‘p—

( R.RANGARAJAN

Member (Admn,

Dated : 30th Octcber, 1996

s

(Dictated in Open Court)
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copy to:-

1. The Directof general, Telecommunicatibns, union Qf'inﬁia,

New Delhi-1l.

2,‘-The chief General Manager, h. P,Telecom Circle, abids, Hyd.'

3;‘ The General Manager, Telecom pDistrict Hvderabad, Hydy -

4, One copy to Sri J.V Lakshmana an,‘advoc1te, caT,

HYd.

5. One copy to sri. K. Bhaqkara Rao, Addl CCSC, CAT, Hyd.

6. One copy to 3312 Library, CAT, ﬂ6y.

7. One spare'copy;
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THE‘CENTRRL ADMINISTRATIVE TRIGUNAL
HYDER4 BAD BENCH HYDERABAD
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